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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
M.A. No. 666/2021 
O.A. No. 570/2021 
M.A. No. 699/2021 

 
This the 9th day of March, 2021 

 
(Through Video Conferencing) 

 
 

Hon’ble Ms. Aradhana Johri, Member (A) 
 

 Komal Raghuvanshi 
D/o late Lakhpat Singh 
R/o B 294, New Panchawatoi Colony, 
Ghaziabad Tehsil and District, 
Uttar Pradesh. 

 
Present Address:- 
House No.852 Gali No.9, 
Bhimnagar by pass and tehsil 
Near Kanti Memorial School, 
Ghaziabad District, 
Uttar Pradesh.        … Applicant 

           
(through Shri Shashank Singh) 
 

Versus 

1. Commissioner of Police 
  Office of the Commissioner of Police: 
  Delhi. 

Police Headquarters, 
  MSO Building, J.P. Estate, 
  New Delhi-110002. 
 
2. Deputy Commissioner of Police, 
  Police Station Colony, 
  Mayfair Garden, Hauz Khas, 

 New Delhi-110016.    … Respondents 
 
(through Ms Esha Mazumdar) 
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ORDER (Oral) 
 

The father of the applicant was Sub-Inspector with Delhi 

Police who passed away on 03.09.2016. The applicant 

submitted an application for compassionate appointment on 

21.03.2017, after which the respondents wrote to the 

applicant on 07.04.2017 (Annexure A-1) for completion of 

requisite formalities so that the case could be taken up for 

enlistment. As per the applicant, she submitted all the 

necessary papers, except, an NOC from all family members. 

She has stated that she does not enjoy  good relations with 

other family members and has prayed for waiving the 

condition of NOC from family members. 

 

2.  Ms Esha Mazumdar, learned counsel for respondents 

appears on advance notice. 

 

3.  MA No. 666/2021 has been filed for condoning delay of 

1042 days. Since the matter pertains to compassionate 

appointment, delay in filing the OA is condoned.  However, 

this is without prejudice to the  rights of the respondents.   

 

4. Since the question of who among the family members of 

the deceased is entitled to compassionate appointment is not 

within the jurisdiction of this Court, therefore, the claimed 
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relief cannot be granted. However, it is open to the applicant 

to approach the appropriate forum. 

 

4.  With these directions, OA is dismissed. No order as to 

costs. 

 

 

       (Aradhana Johri)       
                                                         Member (A) 

     
/jk/anjali/neetu 


